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very much like to encourage the participa-
tion of the consumers, but unfortunately, it 
has not come up. The long range approach 
of the Government of India is to make the 
institution democratic, predominantly with 
the directly elected representatives.
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Requirement of Rural Credit and 
Institutions provided for them

*505. SHRt BHOGENDRA JHA : Will 
the Minister of AGRICULTURE be pleased

to state :

(a) the actual requirement of rural credit 
and to what extent institutional credit 
fulfils the gap; and

(b) the maximum permissible annual 
rate of interest, the maximum interest 
permissible irrespective of the lapse 
of years in the various States and 
Union Territories ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) The 
Rural Credit Review Committee in its 
Report published in 1969 had estimated 
the requirements of short-term credit for 
agriculture as Rs. 2,000 crores in 1973-74 
and those of medium-term and long*term 
at Rs. 500 crores and Rs. 1500 crores, 
respectively during the Plan period. The 
institutional agencies are expected to meet 
the entire medium-term and over 70% of 
the long-term credit. In respect of short-
term credit they would meet about 50%.

(b) No maximum rate of interest has 
been prescribed for cooperatives. A statement 
showing the maxim m rate of interest 
prescribed under money lending legislation 
of the various States is placed on the Table 
of the House.

Statement

Maximum rate of interest 
Per cent per annum

Secured Unsecured
Name of the State loans loans

I 2 3

1. Andrha Pradesh 6 to 9 9 to 12
2. Assam 9-3/8 12-1/2
3. Bihar 9 12
4. Gujarat 12 15
5. Haryana not specified
6. Jammu and Kashmir —do—
7. Kerala 9 12
8. Madhya Pradesh Not Specified
9. Mysore 15 18

10. Maharashtra 12 15
11. Orissa 9 12
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t
12. Punjab
13. Rajasthan
14. Tamil Nadu
15. Uttar Pradesh
16. West Bengal

2 3
Not Specified
9 12

6-1/4 to 9*3/8 12
12 24
10 12-1/2

Note : B^nks as defined in Banking Companies Act, 1949, including State Bank 
of India and its subsidiaries, are generally exempted from the purview of 
the Money Lenders’ Legislation in respect of interest rates, except in 
States of Assam, Bihar, Orissa and Uttar Pradesh. In these 4 States4 
only banks which are notified by the State Government for the purpose 
are exempted from the purview of these provisions on interest rates.
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SHRI ANNASAHEB P, SH1NDE: The 
same rate of interest continues to prevail. 
Of course ther« are provisions in certain 
societies and for the commercial banks 
which drescribe penal rates of interest in 
certain specific circumstances. But generally 
loans given for agricultural purpos-
es carry no different rates of interest as 
such.
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SHRI ANNASAHHR P. SH1NDF : The 
sft'/cment which I have laid on the Table 
gives the maximum scales which have 
been proscribed. The hnn. Member is
ask in g  whether after a particular
retied of years the scale of interest
changes, t have replied that as far
r s  fhe present policy approach is concerned, 
it doe* not change. As for short-term loans, 
they are not supposed to ¥e continued over 
long periods.
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SHRI ANNASAHEB P. SHINDE : The

reply to that would be : it will depend upon 
the type of legislation. For instance, if it 
comes under various debt relief Acts in the 

Ivarious States, the total quantum is prescri-
bed ; that will be the maximum. As far at 
the commercial B-inks and co-operalive 
societies are concerned, there is no limitation 
as such.

■sfatar VKT; n  srm r % fa
T* %5T €  fan;

t  faer^ srfasra W h

f^qnr s r n r  |  ? r k  srr^lf sfr ft,

s n r ^ r  *ftaf *  wferr ?> ^ - r  ^
% farrr fqrr ?rf«rv5m

v t <?t tftx f t  3*r%
faxr ?t t<t  ft ?

SHRI ANNASAHEB P. SHINDE : I 
have already mentioned that the short-term 
requirement of agriculturists by the end of 
Fourth Five Year Plan has been worked out 
to be Rs. 2,000 crores, out of which Rs. 900 
crores would bo met through commercial 
banks and co-operative socities and the rest 
naturally through private sources I have 
already mentioned in the statement what will 
be the rates applicable to the secured and 
unsecured loans.
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Mr . SPEAKER: He has no information 
about this. About the commercial bank 
and co-operative societies, has given.
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SHRI ANNASAHEB P. SHINDE: 
About 50 per cent is met by commercial 
bank and oc-operative societies, and the 
rest by private sources.

Setting up of Unified Development
Authority on the Pattern of D.D.A.

♦306, SHRI B. K. DASCHOWDHURY: 
Will the Minister of WORKS AND HOUS-
ING be pleased to State :

(a) whether Government have considered 
to have a Unified Development Authority 
on the pattern of Delhi Development 
Authority for alt the Metropolitan Oities in 
country ; and

(b) if so, the m.iin features thereof 7

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL) : (a) and (b). The 
Conference of State Ministers of Housing 
and Urban Development held at New 
Delhi oa 5th and 6 h November, 1971 has 
recommended the setting up of statutory 
authorities on the lines of the Delhi 
Authority, for the co-ordinated development 
of each of the metropolitan cities as a 
whole.

The policy and programme of action 
by these authorities should include its 
acquiring, developing and raising resources 
from large areis of land within the urbinis- 
able limits which would benefiit from the 
development programmes. Further action 
in this regard lies with the State 
Governments.

SHRI B. K. DASCHOWDHURY : In 
spite of the direction given in the Fourth 
Plan that all the Sfate Governments should 
constitute State Housing Beards; they havo 
not been constituted by all the States. 
What were the difficulties expressed by the 
State Urban and Housing Ministers in that 
Conference for not constituting them? Secon-
dly, if the Housing Boards are constituted in 
all the States, to what extent will the Central




